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TFIE CENTRAL .1tTili STHOTIVE TRIBUNAL,i1LAWOAD DENCH-ALLAHAlAO. 

1 
	 O.A. No. 700 of 1992. 

Hirdsi herein Lai 

	

	  Applicant. 

Versus 

The Union of India It others 	  Respondents. 

Hon 'bit: ifr. K. Chayya -rlember (A). 
Hon 'Hie Tr, A• K.Eiinha - iiember (:).  

(By Hon Ibis  r.  R  hhqyys 

For he post of Extro Departmental post Master 

(Elti) lahrauli Kalan, District Chaziptic, which became 

nt due to termination of one hi Keshi (lath [i•i in 

Way, 1991, a reivisition !idS sent to ETrlcyment Exchange 

fOr sponsoring eligible condideics. In reavense thereto 

namec of four cindidotes aers received. The name of 

ceplicant was sice contoined in the list. The ai[a ointins 

so•charity after considering r,.1cLive micats if th OT:1- ECIS±C7, 

sinted anc Ashok KH"77.1' and he alsn auhsiyuently ooflutio.d 

chare of office an 1a.e.92. Thu oarointment order of the 

saig Aahak Kumar (tusrandnt n-.2`) is assailed ho the 

applicant on the ground that since he had been Harkins for 

ahan 2 0 days and he had nettLr qualification, hut 

his L-;;ISE wet zronoly by-passed in favour of 3STS tither 

candidate who has lesser qualification and alai 5 for the 

root. It is also stated that aocerSine to the stiles a parson 

is aerVinn in the daportmEnt ac 	 aline hos to he 

selected for the tsot. 

2. 	The respondents have concosted the case and In the 

written stateafint it is stated that in the Branch lioat Office 

Kalan the applicant who •es perThrdne his duties 

as delivery scent Lies asked to look after. E.D.C.ii t s work as 

this rohulac incumbent Si-Kashinath Hal involved in a fraud 
A 
%act° 

The au plicant care end his service WSS M:1,- TWti2d on 21. i.91. 

was only terivararily enflogad as 	 till finalisation 

 

of the disciplinary preceedipd. Th reafter reyclar selection 

  

woo 



I. 

-A 

took ricace in which one iCeihnk Kurar 	found sultamle on 

rit and after necessary trainina he took char :a of the 

office in 1 	3s foi us Emirs eonce to be given to 

Those. who wore alsuady in sermice, no doubt that one can be 

o nsidered in selection, but the: a S no 'Hale to the o'irect 

that only those one acre serving in the deportment on adhoc 

capacity have to ho cr noiderud to Sh exclusion of utaars 

for regular selection, 

3. 	F.1;F!. the perusal. of the recatd, it is noticed that 

names of four candidates were roceived and one Ash:* Kumar 

who is iichodulead Caste condi date 013 =side rad no; e Euitebic 

sendi idotes not only on the basis of qualific ,iti an but also due 

to tide point that he sot: sfied tHe conditions prascrib,ad for 

the appointment to the post, he has alsc secured ra.a; a marks 

than the ether ganaidatss. He has secured 50.23;•!, in the 

school exanunatinn in comparison to 30,2% socored by Sri 

ginot Yo:ov Pith cundidete tn the list sponsored by the 

Empldyment Exchanao. The opplic en t has secured 4ti,C ma rho 

and after considering the totality of the facts amd the 

colts ii 3 laid dawn]  the Competent Authority has 92looted 

Sri 	shot< F3.1F18 3 hi! was ILly anpaintOd to the rent. For 

the 	reasons, we di not SLE that there is any i rreoularity 

c; illegality in the oi_pointoant order... The aprlicotion 

in our opinion has no merit :nd aecerdinnly it is dismissed 

with no ardcw: roe to the costs. 

fleeter (2). 
OIL: march 20, 1933, 

(JEC) 


